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_PU_BLIC AN NOUN CEMEN'I’ UNDBR RBGULA’I‘I@N S 3(1‘)*AND 4 READ’W!ITH REGULA’I‘IONS i

Open Offer for acquisition of up to 33,34,968 fully paid-up equity shares having face value of 10 each
(“Equity Shares™ fully paid-up. representing 26.00% of the Voting Share Capital of AAA Technologies
Limited (“AAA™/“Target Company™) from the public shareholders (as defined below) of the Target Company
{“Open Offer™) by Iyotirsamya Advisory Private Limited (hereinafier referred to as “JAPL™/~Acquirer 17)
and Mr. Ashok Kumar Chordia (*Acquirer 2) (“Acquirer 17 and “Acquirer 2" hereinafter collectively
referred to as “Acquirers™).

This Public Announcement (“PA™) is being issued by Mark Corporate Advisors Private Limited (*Manager to
the Offer™) for and on behalf of the Acquirers to the Public Shareholders (as defined below) of the Target
Company pursuant to and in compliance with, amongst others, Regulations 3(1} and 4 vead with Regulations
13(1), 14 and 15(1) and other applicable provisions of Securities and Exchange Board of India (Substantial
Acquisition of Shares and Takeovers) Regulations. 2011 and subsequent amendments thereto (“SEBI (SAST)
Regulations, 20117).

For the purpose of this PA, the following terms shall have the meanings assigned to them below:

“Agreement”/“SPA” shall mean Share Purchase Agreement dated December 29, 2025 entered into between the
Acquirers and certain members of the Promoter/Promoter Group Sellers for acquisition of fully paid-up equity
shares held by them;

“Equity Share Capital/~Voting Share Capital™ shall mean fully paid-up equity share capital of the Target
Company on 2 fully diluted basis expected as of the 10% (tenth) Working Day from the ciosure of the Tendering
Period of the Open Offer;

(iii) “Public Shareholders™ shall mean all the shareholders of the Target Company, who are eligible to tender their

{iv)

v)

1.1.

1.2

fully paid-up equity shares, excluding (i) the Promoter/Promoter Group of the Target Company, (ii) the parties to
the Underlying Transaction, and (iii) any person deemed to be acling in concert (“Deemed PAC(s)™} with the
parties set out in (i) and (ii) herein, pursuant to and in compliance with the SEBI (SAST) Regulations, 2011;

“Sellers™/“Promoter/Promoter Group Sellers™ shall mean the following:

T8ENoE . . oo.. T pNamcofihcSelling Sharétalier P A - T
1) Venugopal Dhoot Promoter Seller 1
2) Shabha Dhoot Promoter Seller 2
3) Anirudh Dhoot Promoier Seller 3
4) Vineet Dhoot Promoter Scller 4

“Working Day"” means any working day of the Securities and Exchange Board of India (“SEBI”).

Offer Details:

Offer Size: The Acquirers hereby make this Open Offer to the Public Shareholders of the Target Company to
acquire up to 33,34,968 fully paid-up equity shares of face value of 210 each, fully paid-up, of the Target
Company 1ep1esentmg 26.00% of the Voting Share Capital of the Target Company subject to the terms and
conditions mentioned in this Public Announcement (“PA™), Detailed Public Statement (“DPS™) that will be
published and the Letjer of Offer (“LoF™) which will be sent to the Public Sharcholders of the Target Company,
in accordance with the SEBI (SAST) Regulations, 2011,

Offer Price/Consideration: The equity shares are frequently traded on BSE Limited, Mumbai (“BSE™) and
National Stock Exchange of India Limited, Mumbai (“NSE”} within the meaning of explanation provided in
Regulation 2(j) of the SEB1 (SAST) Regulations, 2011. The Opcn Offer is being made at a price of T101.00 per
equity share (*Offer Price™), which has been determined in accordance with Regulation 8(2) of the SEBI
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{SAST) Regulations, 2011. Assuming full acceptance of the Open Offer, the iotal consideration payable by the
Acquirers under the Open Offer will be 33,68,31,768.00 (“Maximum Consideration™).

1.3. Mode of Payment: The Offer Price will be paid in Cash, in accordance with Regulation 9(1)}(a) of the SEBI
(SAST) Regulations, 2011.

1.4. Type of Offer (Triggered offer; voluntary offer/competing offer; ete.): Triggered Offer, This Open Offer is a
mandatory offer made by the Acquirers in compliance with Regulations 3(1) and 4 of SEBI (SAST)
Regulations, 2011, pursuant to acquisition of substantial Voting Rights and change in control of the Target
Company.

2. TRANSACTION WHICH HAS TRIGGERED THE OPEN OFFER OBLIGATIONS (“UNDERLYING
TRANSACTION"):

2.1. The Acqguirers have entered into a SPA with certain members of Promoter/Promoter Group on December 29,
2025 to acquire 44.10,000 equity shares (“Sale Shares™) having face value of %10 each fully paid-up
representing 34.38% of the Voting Share Capital at a price of ¥74.06 per equity share, subject to the terms and
conditions set out in the SPA.

2.2. This Open Offer is being made under Regulations 3(1) and 4 of the SEBT (SAST) Regulations, 2011, Pursuant
to the consummation of the Underlying Transaction (conrempiated under the SP4) and subject to compliance
with the SEBI] {SAST) Regulations, 2011, the Acquirers will acquire substantial equity shares and take control
over the Target Company and shall become the Promoters of the Target Company in accordance with the
provisions of the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015, and subsequent amendments thereto (“SEBY (LODR) Regulations, 2015™). The Acquirers
do not have an intention to delist the Target Company pursuant to the Open Offer.

2.3, A tabular summary of the Underlying Transaction is set out below:

_Modeof | . Ed N ; :
| Typeisf ) Transaction o | Modeol- [ oo
T | ogreoncit A | M |
{Directd Allotments | © HuveTrigpered
Iﬂlgjlie(::tt/) ” 7 arkct' Numtber: ; : Sccyuhes} i geered :
. o i Purchuse) b : (EinCroves). [ . e
Direct Shate Purchase 44,10,000 34.38% ¥32.66 Cash Regulations 3(1)
Acquisition | Agreement Crores and 4 of SEBI
(*SPA™) dated (SAST)
December 29, Regulations, 2011
2025
3. DETAILS OF THE ACQUIRERS:
s - Detiils s " dequrerd ] - Avquirsr2. . §  dotl
Name of the Acquirers Jyotirgamya Advisory Private Ashok Chordia 2
Limited
CIN U74140D1.2008PTC175832 Not Applicable
PAN AABCI9761H ADMPCE791P
Address Farm No-4, Mustatil No .74, Farm No-4.
Killa No 2, Village Dera Kachnar Lane.
Mandi, Dera Mandi Retreat,
South Delhi, Delhi-110047, South Delhi, Delhi-
India 110047, India
Name(s) of Persons in|The Acquirer is a Private
control/Promoters of | Unlisted Company.  The
Acquirer(s)y PAC(s) where | following persons form part of
Acquirer(s)/) PAC(s) are |the promoter and promoter N.A.
Companies aroup of Acquirer 1:
() Ashok Kumar Chordia
(ii) Aditi Chordia
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BT N, ' 5 ) A _ Acquives2 - Al Tetal . _;
(iif} Mentor Corporate Advisors
Private Limited®
Name of the Group, if any, to
which the Acquirer(s)/PAC(s) N.A, N.A.
belongs to
Pre-Transaction Sharcholding
—  Number Nil 4,589 4,589
= % of Voting Share Capital N.A. 0.036% 0.036%
Proposed Shareholding after
the aecquisition of Shares
which triggered the Open
Offer
= Number 37,68.,660 6,45,929 44,14,589
— % of Voting Share Capital 29.38% 5.035% 34.42%
Any other inferest in the TC N.A.
N.A. - Not Applicable,
The Ultimate beneficial owner ("UB0O") is Mr Ashok Chordia.
DETAILS OF SELLING SHAREHOLDERS;
R | ) T a o | Details:of. Shares/Vatinp Riglits.leld: by the Sellini Shirtholder
WO ' R o I activ____ | PostTeansaction
: ;g oo NimePAN &Addres Pg;gﬁ;fr P & T
, et 'f! ' . ¥ o -__;-" _"_-‘ - Nuinﬁ@r,' . it = Nil‘l'l‘lbqéi' [
L e i S sens, I (}(.Sl-hol oo |-Shasd Gapitall | :
1 Yenugopal M Dhoot Yes 11,02,500 8.60% Nil
(“Promoter Seller 1)
PAN: AABPD2682A
Address: 1202/1302,
Lake Superior, Lake Homes,
Powai, Mumbai-400076,
Maharashtra, India.
2) Shobha Dhoot Yes 11,02,500 8.39% Nil N.A.
(*Promoter Seller 2%}
PAN: AABPDA3G9A
Address: 1202/1302,
Lake Superior, Lake Homes,
Powai, Mumbai-400076,
Maharashtra, India.
3) Anirudh Dhoot Yes 11,02,500 8.60% Nil N.A.
(“Promoter Seller 3™)
PAN: AABPD6991Q
Address: 1202/1302,
Lake Superior, Lake Homes,
Powai, Mumbai-400076,
Mabharashtra, India.
4) Vineet Dhoot Yes 11,02,500 8.59% Nil N.A.
(“Promoter Seller 4™}
PAN: AABPDO9SSE
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5.1

5.2.
5.3.
54.

5.5.

6.1

6.2

6.3.

6.4.

6.5.

6.0,

6.7.

6.8.

" T n i Righislickiby thic Sélling. SharcHelder
L o % " ' . _Posf Transaction_ |
el NemoPAN&Adiss | PHomoted [ Wsave
2l ‘ = ki { Nugibee | total Vofing
I _ Share'Capital. ] LiShare Cagital |
Address: 1202/1302,
Lake Superior, Lake Homes,
Powai, Mumbai-400076,
Maharashtra, India.
Total 44,10,000 34.38% Nil N.A.
N.A. 1 Nor Applicable.
Note!l . Upon Completion of acquisition of Sale Shaves as contemnplated under the SPA, the above Sellers will no fonger hold any

stake i the Target Company or retain conwrol over the Target Company, They will transgfer control and managentent of the

Target Compnny to the Acquivers and the Sellers along with other members of the Promoters fwho are not Jorining part of
SPA) will be re-classifled as public shareholder, in accordance with Regulation 314 of the SEBI {LODR) Regulations, 2015,

as amended.

DETAILS OF THE TARGET COMPANY:

Name of the Target : AAA Technologies Limited

Company

CIN :  L72100MH2000PLC 128949

ISIN : INEODCUO1013

Registered Office : 278-280, F Wing, Solaris 1, Saki Vihar Road, Opp. L&T Gate No. 6, Powai,
Address Andheri (East), Mumbai-400072, Maharashtra, India.

Stock Exchange(s) : The Equity Shares of the Target Company are listed on BSE (Serip Code:
where listed 543671 and Symbel: AAATECH) and NSE (Serip ID: AAATECH)
OTHER DETAILS:

The DPS in accordance with Regulations 13(4), 14(3) and 15(2) of the SEBI (SAST) Regulations will be
published on or before January 05, 2026 (i.e., not later than five (5) working days from the date of this PA).

This Open Offer is not conditional upon any minimum level of acceptance pursuant 1o the terms of Regulation
19(1) of the SEBI (SAST) Regulations, 2011.

This PA is not being issued pursuant to a Competing offer in terms of Regulation 20 of the SEBI (SAST)
Regulations, 2011.

This Open Offer is not an Indirect Acquisition.

The Acquirers accept full responsibility for the information contained in this Public Announcement and
undertake that it is aware of and wiil comply with the gbligations under the SEBI (SAST) Regulations, 2011.
The Acquirers confirm that they have adequate financial resources to meet the obligations under the Open Offer
and that firm financial arrangemenis have been made for fulfilling the payment obligations for acquisition of the
offered shares, in terms of Regulation 25(1) of the SEBI (SAST) Regulations, 2011.

All the information pertaining to the Target Company has been obtained from publicly available sources, and the
accuracy thereof has not been independently veritied by the Manager to the Open Offer,

In this Public Announcement, all references to “3™ or “Rs.” are references to Indian Rupees.

In this Public Announcement, any discrepancy in any amounts as a result of multiplication or totalling is due to
rounding off.
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Issned by the Manager to the Offer:

&)

MARK

MARK CORPORATE ADVISORS PRIVATE LIMITED
CIN: U67180MH2008PTCI81996

SEBI Registration No.: INMJ00012128

404/1, The Summit, Sant Janabai Road (Service Lane),

Off Western Express Highway, Vile Parle (East),
Mumbai-400 057,

Contact Person: Mr. Manish Gaur

Tel. No.: +91 22 2612 3207/08

Email ID: openoffer@markeorporateadvisors.com

Investor Grievance Emil ID: investorgrievance@markcorporateadvisors.com
Website: www.markcorporateadvisors.com

For and en behalf of the Acquirers:

For Jyotirgamya Advisory Private Limited

Sd/-

Sdr~-

Ashok Chordia

Director

DIN: 01511622

Place : Delhi

Ashok Chordia

Date : December29, 2025
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